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UPON hearing counsel the Court made the following
ORDER

The appellant herein lodged a complaint addressed to
Hon'ble the Chief Justice of the High Court of Kerala
alleging manipulation of certain records. The appellant,
accordingly, prayed Hon’ble the Chief Justice of the High
Court of Kerala to conduct an enquiry into the matter and
take appropriate action against the persons responsible for
the manipulation of the records and to stop further
proceedings in the matter. The allegations of manipulation
and fabrication of the records relate to the proceedings in
E.A. 514 of 1992 and E.A. 515 of 1992 on the file of Munsiff
Court Kozhikode-1(P).
2.
2.
The learned Chief Justice of the High Court of Kerala
having taken note of the contents of the complaint so filed
by the appellant directed the Registrar (Vigilance) to make
an enquiry about the allegations regarding tampering with

and manipulation of records. The Registrar (Vigilance) was,
accordingly, directed to submit report within two months
from the date of the order. This order dated 21.01.2000 in

its turn refers to the preliminary enquiry made by the
District and Sessions Judge (Kozhikode) wherein the District
and Sessions Judge (Kozhikode) appears to have taken the
view that there was a scope for entertaining a doubt that

the records have been tampered with and manipulated.

The question whether the decree holder can proceed
with the execution as againstthe appellantto alarge
extent depends upon the issue as to whether there has been
any manipulation and tampering of the records concerning the
very case.

It is brought to our notice that the report submitted
by the Registrar (Vigilance) is lying with the High Court of
Kerala in sealed cover. In the circumstances, we consider
it appropriate to request the High Court of Kerala to make



available the report submitted by the Registrar (Vigilance)

as well as the enquiry report submitted by the District and

Sessions  Judge (Kozhikode) concerning the allegations  of
manipulation and tampering with the records.

List after the receipt of the records from the High
Court.
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